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ACT No. XXIX or 1867,

PassED BY THE GOVERNOR (GENERAL OF IND]’A IN GOUNCIL

(Received the assent of the Governor General on the 13ﬂz sze 1867)

An Ac;t to explain and amend Act No. XxI of 1867.

WHEREAS it is expedient to explain and amend Aect No. XXT of 186’7
( for the licensing of Professions and Tradesy; It'is hereby

‘Preamble.
enacted as follows :—

 New Sections sub: "1, Séctions 10 and 11 of the said Act are hereby
slituted for Sections 10 yspegled, and in lieu thereof respectively shall be: subst1.
1867. . - - - tuted the following (ﬁhat is to-say)y — - o o

10, The Collector shall from time to time determme what persons
" Oolloctor o doter.  2TC liable to take out licenses under this Aect, and under
mine licensces and. which of the classes mentioned in Schedule A to this Aect
their classes,
annexed every such person shall be assessed.

“11. As soon as may be after the first day of May 1867, and, the same-
Aonual list of licen. 087 int every subsequent year, the Collector shall prepare
Bees, a list of the persons to be licensed under this Act in the
district or place aforesaid, and may from time to time alter and add to the
said list. Such list shall state— : A

(1). The profession or trade of each of the persons therein named
(2). The class under which he is assessed, and

+(3), The sum to be paid for his license.

Such list shall be filed in the Office of the Collector, and the list, or such part
~ or parts thereof as he shall think fit, shall be filed in such other places as the

Collector shall direct, and shall be open to pubho inspection at all reasonable
times without the payment of any fee.”

2. In
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2. In lieu of the first sentence of Section 12 of the said Act, the following
“gection 12 of Aos Shall be substituted (that is to say): “ Any person named
XX1of1867 amended. in guch list, and objecting to the class under which he is
assessed, or denying his liability to be assessed under this Act, shall be at
liberty, if before the fifteenth day of June 1867 he shall have paid the sum in
which he has been assessed undexr this Act, within thirty days of the said fifteenth
day of June 1867, or if he pay such sum afler the said fifteenth of June 1867,
then within thirty da,y% from such payment, to apply by petition to the Collector
in order to establish his right to have his name transferred to another class
or removed from the list,”” And Schedule C to the said Act annexed shall be
Amendment of Sche- read as if, ‘for the words * persons hcensed ” the words
duleC. - <“persons fo be licensed” were substltuted and as if the
followmg words were added thereto. (that is to say) “ [or that h1s name may be’
removed from the said hst 17

3, Section 15 of the said Act is hereby repealed, except as to offences
committed and liabilities incurred before the passing of this
" New Section substi- -
tutod for Section 150f Act, and in lien thereof shall be substituted the following

Ack %XI of 1667 (that is to say):—

«15, If the Oollector shall have causcd anotice to be served on aﬁy person
P ‘stating the class under which he has been assessed, and re-
enalty for carrying -
on business withousa  quiring him within seven days from the date of the service to
Hoonse: take outa license and to pay for the same the sum (mention-
ing it) payable therefor under the provisions of this Act, and if the person so
served shall not, within the period specified in the said notice, have taken out
~ a license and paid for the same as required by the said notice, he shall, on con-
viction before a Magistrate, be subject to a penalty not exceeding rupees five
hundred, and not less than the sum mentioned in such notice. Every such
notice shall be deemed to be sufficiently served if left at the residence or usual
place of business of the person to whom it is addressed.”

4. 'The first two sentences of Section 19 of the said Act are hereby
Suation 10 of Act repealed, and in lieu thereof the following shall be sub-
XXI of 1867 amend- stituted (thatis to say): “ On and after the first day of
ed. May 186%, every Trading Company or Association in British
India, whose stock or funds is or are divided into shares and transferable,
whether such Company or Association be incorporated or not, and whether it

principal
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principal place of business be situate in British India or nof, shall take out
a license and pay for the same such annual sum as is mentioned in Schedule B
to this Act annexed : Provided that, if any such Oompa,ny or Association satisfy
the Collector that the payment to which it is liable under this Section exceeds
two per cent. of its profits, during the year ending .on the thirtieth day of April
preceding the year of assessment, from its operations in British India, .then
the Collector shall grant a license to such Company or Association upon pay-
ment of the sum of two per cent. on such profits;: Provided also, that for

‘any such license which shall be granted between the first day of November in

each year and the thirtieth day of April next ensuing, there shall be paid only
one-half of such annual sum, or of such sum of two per cent. on such profits.’*

5. The provisions of the Sectlons respec‘tlvel‘ vsubstltuted by this. Act
j New Sections 10, 11 for Sections 10, 11 and 15 of the said Act apply to Trading

and 15 to apply to Companies and Associations under Section 19 of the same
Trading Companies.

penalty to which a Trading Company or Assoc1at10n shall be subJect on conv1c-
tion under the Section substituted by this Act for Sectmn 15 of the said Act
shall be rupees two thousand. S

: fi‘his Act to be read 8. This Act shall be read with and taken as part of
. vithAct XXTof 1867, the said Act No. XXI of 1867, and shall have effect as
from the eighth day of March 1867. :

Act, as amended by this Act : Pnov1ded that the mammum ‘
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